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PER HON, MR, U.P, SHAMMA, MEM33d (A).

Heard, The applicant has filed this OA praying
that the order dated 16.7.93 (Annexure A-l), posting the
applicant as Accountant No.lvin the Head Record uffice,
Jeipur, may be quashed, He has further prayed for an
interim relisf to the effect that the applicant may be
allowed to continue on the post of AHRD LSG Accountant
Supervisor, held by him at preseﬁt, 11l the disposal of

this Ja.,

2. The learned counsel for the applicant has stated
that although the post held by the applicant at present
cafries thé same scale of pay as thet of aAccountant to which
he has been posted, the post held by him at presant carries
higher status and is supervisory in nature, His posting

as Accountant will mean that he will no longer pe holding a
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supervisory post, The applicant hid made a rzpresentztion
dated 24,3,93 in anticipetion of his posting as Accountant,
t> the Senior Superintendent, RS, Jaipur Division, Jaipur,
(Annexure A~5), praying that he should not be transferred
as Accountant, The said representation has still not been
disposed of by the respondents, but an order transferring
the applicént as Accountant vide Annexure A-l has already
been passed, The learned coudsei for the applicant states
that +the applicant was given to . understand, even after the
passing of the order transferring him to the post of
Accountant No,l, that the points raised by the applicent
in his representation dated 24,5,93 wére under consideratior
of the respondents and thalt till then he woula be continued
on his existing post of LSG Super&isor. In other words,
although an order transferring the applicant &s Accountant
No.l has been passed, it has not yet been given effect to
pending consideration of the points raised by the epplicent
in his representation dated 24,5,93,

that
3. W direct/the respondent No,3, to whom the represen-
tation dated 24,5,93 is addressed, and the respondent No,2
i,e, the Chisf Postmaster General, Rajasthan Circle, Jaiopur,
shallvtake a decision on merits on the representation dated
24,5,93 submitted by the applicant within a period of ome
month from the date of receipt éf this order, The OA stands

disposed of accordingly,at the admission stags itself.
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